Question of
Privilege

Mr. Deputy-Speaker: The subject is
the same.
ot ag fara : fgrzmva Tgea
oaq AT gAY fa@d arr aafE
g g | fesgedm sma 2 1 #F I
F3q fgegeaty &1 AT @r 2
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Mr. Deputy-Speaker:
is:

The question

“That this matter be referred to
the Committee of Privileges for
report”.

Shri M. Y. Saleem (Nalgonda): I
want to draw your attention to ruie
226 which says:

“If leave under rule 225 is
granted, the House may consider
the question and come to a deci-
sion or refer it to a Committee of
Privileges on a ‘'motion made
cither by the member whpo has
raised the question of privilege or
by any other member”.

There are two aspects to the case.

Shri Nath Pai (Rajapur): We know
that.

Mr. Deputy-Speaker: He has al-
ready moved a motion.

Shri M. Y. Saleem: After the mo-
tion has been moved and leave grant-
ed, it is for the House either to con-
sider it or refer it to the Privileges
Comrmittee.

Mr. Deputy-Speaker: The motion is
to refer it to the Privileges Com-
mittee.

Wt wq fowd : gv qEAT g9
Zq HEA § T BAST AT A2 F
al g gMgT 1@ FFA 2 |
The Minister of Parliamentary Af-
fairs and Communications (Dr. Ram

Subhag Singh): We have no objection
to leave being granted.

Mr. Deputy-Speaker: The question
is:
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“That this matter be referred to
the Committee of Privileges for
report.”

The metion was adopted.

Mr. Deputy-Speaker: The matter
stands referred to the Committee of
Privileges.

off o Hro FAWE (FHIY)
AAAT 7EEg A1 9y fawr 9 9z =0T
ar g & 93 ¥ awEs 7w arfas
AWt § SarE qad w1 91 | (saEa)

My point is that the proprietor of
those newspapers, Shri Birla, should
also be called before the Privileges
Committee.

Mr. Deputy-Speaker: Whatever has
been said in the motion and the ob-
servations following it has been re-
corded here.

14.36 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT, AUDITED ACCOUNTS ETC.
RE: IDIAN RARE EARTHS LrTD.

The Minister of State in the De-
partment of Atomic Energy (Shri
M. S. Gurupadaswamy): On behalf of
Shrimati Indira Gandhi, 1 beg to lay
on the Table a copy of the Annual
Report of the Indian [Rare Earths
Limited, Bombay, for the year 1965-
66, along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon, under
sub-section (1) of section 61%A of
the Companies Act, 1956. [Placed in
Library, see No. LT-512|67.]

ANNUAL REPORT, AUDITED ACCOUNTS ETC:
RE: GarpEN ReAcH WoRKsHoprs LTp.

The Minister of Parliamentary Af-
fairs and Communications (Dr. Ram
Subhag Singh): On behalf of Shri
B. R. Bhagat, I beg to lay on the
Table a copy of the Annual Report
of the Garden Reach Workshops
Limited, Caleutta for the year 1965-66



